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Pradhan, Shri Dhan Shah
Rao, Shri M. Satyanarayan
Saba, Shri Ajit Kumar
Saksena, Prof, S. L.
Shastri, Shri Ramavatar
Singh, Shri D. N.
Sivasamy, Shri M., S.
Solanki, Shri Somchand

MR, DEPUTY-SPEAKER : The result*
of the division is :
Ayes @ 89 ; Noes : 26.
The motion was adopted,

—

14.49 hrs.

STATUTORY RESOLUTION RE : TAX
ON POSTAL ARTICLES ORDINANCE
AND TAX OF POSTAL
ARTICLES BILL

X0 mMEHITOGT  qredy  (HEEi)
AT IA8A AEET, § wwoad FEAr
§ & ag @ wegafy aror 22 WAy,
1971 #t wenfyr s Fwgal 9% FX
sieqTRE, 1971 (1971 %1 wearRy o
18) %7 fazgaiaT wxdft &1

AMANT  JUTey  WgRg, otar &
qWe ¥ AHAIG §AY WgRY 7 g &
T A & ;e & fay g9 wia-
fowr arew, wfafiaa qar gz & fag
VI 7 990 wegRa @ fear awn
Fa% w97 93 faq of agh wga A
7y &1 wwie 4 fagw aw @
¥ # gfa A1 § sdt ag ¥ ww-
ak 1 o« ¥ gfz f oW W g
wwnagd § gfg A @ N
g swragar g 5 oo W N
/ALY WX AW & A9 gweAr § AT
W awar & wfa ar W s wggla
& o oft 3 7 ST fF awer W
T A N A 2w gg AT R fF
WUHTT &7 ¥6 queEaT & qurera § foaar
oY gre T[T 91 §HAT §, FIAT WIfgY

168

¥ Fraelt weareil Y S mfF W,
g e A gt Sue A fear
g a1 1 & g 9T wrwew fear @,
2 FY FRAT A GHICH wrgt F w9,
gar, widt, 9 gw gy frar, @ d
9§ TEET §g9AN fear @ @1 gRTAN
frar &), afea 3@ & s=aT T T
P W fegaand 7 *<
sary FY a9 &t € ¢, Fendw & @A

fog 7 & ¥ s qry U §, IEHT EH
fadas s @ 1

AEFT IITETR HEIEY, WY dFA
g 15 mamax, ¥ ag ®IA AT A
AT 9T | 22 WAGEY, F) 4 WeARW
fAFrar mm, s ge A ader &
a%dt o4t | gaTTo 3 At ¥ mawg Al
¢ fr gCeTC qwear & awgm & fag
aTaeeE sy 4ug A %%, afF §9
faq gafar s € qra A @R g
adl FT AT, W 15 AFET aF W
awwrR @ faefeyr d wfefm o®
fexel #r wEwms gww  Ad &Y
¥R | W AT T@ AW AN GEAT
gfF I5agm<d g Wl sw Wi H
fam afafea s-fewel &1 sy fear
AT 41, 45 TE g 9FT, WIF I¥
wasg ¥ W o @

HAAIT I HEIEY, HHTC A §W
& @I oW drg &4 § R X dvw eqrdt
g, @il gl g1 e &€ amat §
gegrll I wgrdt § RT AE F 9@
qIw gArd @i & € faam awl &
weyrd 98 W @ g, 10-15 g q1FQ

Articles Ord. & Bili

& q1% FT wAArd, w6 oA 20

ad & AFA & T N IED wHAd
weqrlt @ gar g gwR gfaww @
oI .awvﬁwam'rt, AT ﬁﬂl‘ﬁq
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, 1 beg to move* :

“That the Bill to provide for the

& Bill

levy of a tax on certain postal articles,

be taken into consideration.”

As the hon Members are aware, after
discussing the matters with the Governors
and Chief Ministers of States. at a meeting
held on the 12th October, 1971 certain steps
were taken to raise additional resources for
being utilised for the relicf of Bangla Desh
refugees. Onc such step was the promul-
gation of the Tax on Postal Articles Ordi-
nance, 1971 (I8 of 1971) to provide for levy
of a tax at the rate of five paise on all
postal articles including money orders,
phonograms and telegrams but not including
post cards and registered newspapers.

The levv which has come nto force
from 15th November, 1971 is expected to
yield a revenue of about Rs. 10 crores in a
full year and of about Rs. 3.75 crores n
the current year tor bemng utilised on the
relief of the Rangla Desh refugees. In order
that the poorer section of the society 1s not
burdened with the levy, post cards have
been kept out of sts purview, Simularly,
the tax will not be levied on ‘registered
newspapers” transmitted by post  Keeping
1n view the concession in respect of postage
available to our Defence forces, exemption
from tax has also been allowed on the
transmission of forces lotters, green enve-
lopes and money orders upto Rs 30/- per
month by Defence Services, by issue of a
notification under section 4 of the Ords-
nance. This tax will be collected by the
postal authorities along with the postage,
fees or other charges payable in respect of
postal articles. As such no difficulty is
likely to be experienced in the matter of
collection of this tax.

It became necessary to impose this
levy through an Ordinance for the following
teasons Parliament was not then in session.
Action bad to be taken immediately to raise
maximum resources, Steps were to be taken
to make the special stamps available to the
general public before the 15th November,
1971, the date on which the levy was due
to commence. It was also necessary to
make ail other administrative arrangements
for the collection of the tax before the
said date. The date of effect of the levy
had to be kept as 15th November, 1971 as
preparatory steps referred 1o above were
necessary to davoid inconvenience to the
public.

*Moved with the recommendation of the President,
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I commend the present Bill which seeks
to replace the above Ordinance. As the
objective underlying the levy is for a very
laudable purpose, 1 request the House to
unanimously accept the Bill.

MR. DEPUTY-SPEAKER :
moved :
““This House disupproves of the Tax
on Postal Article Ordinance, 1971
(Ordinance No. 18 of 1971) promulgat-
ed by the President on 22nd October,
1971" ;

““That the Bill to provide for the
levy of a tax on certain postal arti-
cles, be taken into consideration.”

Motion

*SHRI T. S. LAKSHMANAN (Sri-
perumpudur) : Mr. Deputy Speaker, Sir,
as a Member clected from Sriperumudur
Constituency in Tamil Nadu, this is the
first time [ participate in a discussion of
this House and 1 am thankful to you for
giving me an opporiunity to participate
in the Debate on the Bill to provide for
the levy of u tax on certuin postal
articles.

Just now, the House passed the Rail-
way Passenger fare bill, which is certainly
going to affect the poor travelling public
in 111 class. It is estimated that from the
three Ordinances involving taxation prono-
sals promulgated by the President during
the inter-session, the Government would be
able to raise a sum of Rs, 70 crores. It is
not known what would be the amount of
revenue from the taxes on postal articles,
It is also not clear whether these taxes will
be for a temporary period or on a perma-
ment basis.

Nobody in this House can deny the
fact that by the imposition of tax on inland
letters, covers and money-orders the poor
people will be hard hit. On one side the
railway fare is going up. The prices of
- newspapers have gone up. The stamp duty
has been raised. The prices of esscntial
commodities also arc going up stecply.

Besides the Central Government, the
‘Governors of different States have issued
ordinances involving taxation proposals,

(It is cccepted that the revenue raised
through these sources will be utilised to
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give relief and succour to the millions of
Bangla Desh refugees. But, at the same
time, if the Ceatral Government makes an
earnest endeavour to reduce its administra-
tive expenditure, this amout of Rs. 70
crores could be easily raised without taking
recource to taxes affecting the common
people.

For example, in the Delhi circle alone
several lakhs of rupees remain outstanding
as telephone tariff arrears. If you see all
over the country, then this may run to
some crores of rupees. Secondly, the
Government could easily have raised the
premium rate of Postal Life Insurancc to
the level of premium rate charged by the
Life Insurance Corporation. At the mo-
ment the Postal Life premium is very
much loss, Thirdly, instead of raising the
price of inland letters and covers, the
Government could have raised the postal
charges in foreign postal rates. This
would have yielded the necessary revenue.

I would also refer to another important
factor which has not been looked into by
the Ministry. The 112th Report of Public
Accounts Commitlee has stated as follows :

The postal branch suffered a loss of
Rs. 6.16 crores in 1968-69 and Rs. 7.06 in
1969-70. The telegraph branch suffered a
loss of Rs. 671 crores in 1968-69 and
Rs. 6.16 crores in 1969-70. Even after raising
the postal and telegraph tariffs, the postal
branch suffered a loss of Rs. 2.72 crores in
1970-71 and Rs. 7.16 crores loss was suffered
by the Telegraph Department. As on
1.10.1969 the arrears of telephone revenue
was Rs. 3.22 crores and Rs. 6.78 crores was
outstanding on 1.7.1970 as arrears of tele-
phone revenue. OQut of the total arrears
of telephone revenue, 50% is to be paid by
the Government Departments. I need not
say that there arc malpractises in the postal
department and it is not working satis-
factory. 1 do not know the steps taken by
the Ministry to set right the Posts and
Telegraphs Departmeént, If they had taken
adequate steps to root out the deficiencies,
naturally such heavy losses could have been
averted. If the telephone charges were
being collected on time- there would have
been no necessity for this levy now. I do
not know the arrears of ielephone revenue
as on 1.7.71. But, if the sum of Rs. 6.78

""" eThe original speech was delivered in  Tamil.

crores as outstanding on 1.7.70 had been
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collected, the present levy would have be-
COme uNnecessary.

I would urge upon the Ministry that
at least now they should adopt remcdial
measures 50 that there will be no need for
levying new taxes in the coming year,
Here, T would like to point out that the
cultivator who goes to work when the cock
crows and returns home when the owl
hoots in the night pays all his ducs to the
authorities, Bul the dues of the Govern-
ment are not paid by only a handful of
rich people. It should not be difficult for
the Government to take action against these
people and collect the aues from them,

In the end, I would like to appeal to
the Minister that the tax on inland letters
and cover should at lcast be withdrawn so
that the poor people are not unduly
harassed by this new levy.

With these few words, I conclude,

SHRI §. N. MISRA (Kannaw) : Sir,
the first difficulty I find in regard to this
Bull is this. 1t has been stated in the House
itself that the refugee problem is a tem-
porary phase for the country. I would
therefore expect that the Central Govern-
ment should have made it clear that
the present legislation was intended only as
a temporary measure for a peniod of one
year in the first instance and it may be
extended further for a period of two years
if necessary. But from the fact that this
has not been mentioned in the Bill, it appears
that the refugee problem will be a perma-
nent feature for the country,

The second difficulty is that while all
the States and Union Territories in the
country are bearing the burden of Bangla
Desh refugees, one part of the country, ie,
Jammu and Kashmir, has been excluded.
This is not compatible with what we call
equality in respect of all the Statcs. Jammu
and Kashmir should equally bear the bur-
den, If these two amendments are made
in the Bill, we can certainly support the
Bill,
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waTaT § wwE aga av fgear gmed aE-
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Hzq ¥ quT RE¥ FrU wEAA feUEdE
¥ qT8 WITAT | FQAT ATYA HRIAT ST
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AT AE fedar HR oswiw SAar ¥
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qATT |
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war ¥ il 8% g agt ov faw ard
& swer frdy wear 31 ag wmed-
T I g ow o ey ¥ ot
gex 1 dow gwrd sl gRQ e ot
wafy ¥ g7 g AT ¥ 1 & weu-
Ward 3 fd o el omar av @
x|y wr v iz fagr w@T) 9z W
T FT A% ¢ ¥ ey 9 6 A%
AqT ¥T @@ g5 9¢ IR w-wfafafeay
9T fasamm Izar o1 w@r 3 T ST
¥ % fadew w7 et g e a9
Y TXFFATT F F1 wq™ fvar a1 @
¥ W g 3w ot @EA A gL OE
dnifea auz & g Y @) g qzg A
¥ AN g9 forg 7@ arar, 91§ wrea
®r qagre & W g e g smar )
g ot safafee § fs aores oo =t qu
WA RITAATT |

wgt a% quTdf wWedT &1 gEae
t ag wwrAw O qur At A
fow® ooz ¥ § w31 A WY ¥
qAC A AR ¥X w4 gre foar w7
g fs (@t ag g faqr T @ AR
oy W™ am # gafga w3ar §
LR et 4

g g9 ¥ qem fewr aR
qrer W §, qg A% wiaeAe §
wiifF i) & segs ST AR-A AT
a9 gay @ Wil sfeard &7 wgwy
S| oy ¥ Fuer ¥ oamr fewe
GET ¥ qATT T, §F AT Ay
war wYX 9Ty #in & fag swwar awr
gfewer g | WX FHR B A I
W @ 91 @ fewd) ) fwa @ ag
wyr dr Y & awwer g f5 AR wEw
¥ e fowe wiay oY 9@ A @)

aoere ¥ xar fear § fe quer
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WA aaeAT g9 & T ¥ A% W
ST WY o fowd 8, gawy 7y wftw &
¥ft ol 7z 9w 7 @ e K
W™ 9 A A gwiie T <wer g
wH ARy ag § fF feelt ff @
ot ¥ ware Mgy 57 ey X &
arE W1 fRaraY &1 @ A w1 fad
w1 & a1z W I9F) 799 F fawr  wn
2 wfrg gl @ w1 fowe wam
¥ A w1 A wrwrT fAr @ @r g,
gawT ¥ e fady w7ar g0

=} Tdw fag (wgrrmrs) @ wfe-
A9 ¥ wrAR A &Y qlved ofzeed Y
#rRa ¥ gfg Yl B, gewr & fadw
# g1 qar 5 qd qemra ¥ qann
¢, wwar ug s meves aw w1 @ wEA
9% ¥ qur wA-gfafafen 93 § famw
FSAT AT T E

wrdar g afaat 7 wgr § fw
0 AT ARy W v & Ao §
afrw sar %, o9 wizfew & difae
Frar §, o@ awewrT feafr ot §,
A g g AW &1 & IaFY Iq@AEw
g g f5 9@ wEE 9 MR @R
o1 W ¥ 9 TwTETT 97 &) Wi 9, 99
s ¥ ot 7t o mfedw & afa o
& g =gy qar afeR gEF W
IR &Y 5% AT FT w1 o0 fwar
mar + g% ¥ar anan § 5 s afrar
¥ g9 @ & AT W agT ¥ dow
g MIET T FiaT, A AT gATE
a9 (@ qEW A d5F & A gEnar Wi
ax sfafrfadt ) ol v, a@ 0w
& g™ $T & ugafa & Anaw ¥ w9AT
FT0 TN AT |

ga AW R W gt vy § e
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¥ dfw Rt &1 ¥few dar B
of foosr & wgrd, ¥ acondf gw A A
gy oy ) ogd eom ¢ P
T 2w g % T mwanfadi s
wwear ¥ oo @ar) wrg sfagre @
q*Y T9Z & 29 i ey grarfeal &Y
grar A€ ¥ gofa ¥ fag ¥ #Y ow
FATYT &, W TANATSHT A Aed) gl A
O & Wi ¥, fadalhy arEnwafeE ®
www! &7 forere fiw, foeelt § d3 &%
FR 9T IFFT UFaT Y 70 ¢ feAr )
gofa w¥it e ¥ & nwar vWiw fAw
A F) a3 AE FT AFA )

tafen gaTer @ T IAF gAA
w0t & Avr fadew B fr 3 ow qmar @)
aa% | arar aw ¥ ® g7 AwE A
g ST JUT F1 FIARSLIT qHTAT ZHIT
w1 IAR AT F §gIA ARy FIAY
grlY, seawr 59 a%g ¥ §mearg =iy
WM AT gH #r W Ay ghaa ad
foe gy | 38 sfaw a7z #1 aEar
gr ) |ar #1 gra w73 & fg gy
qoarst § gAl @ wer wr o faw
gwar &1 arg fzar, sgwr fee § &0
g | €W WAET gEIQ §EEmMi T
wE gw A

¥ gt siftw s ar A L.,

MR. DEPUTY-SPEAKER : We¢ are
not discussing about the refugees or confe-
deration. We are discussing about these
taxes.

sttt W fog: fog awar &
g 9T ¥ dww wwy a3 §, & gdr
wasar &1 fow w3 w@r g foaw gt Y
feest & &3 sy sty gfrw ald fyag
s @ § sus fagre & &5 &7 A
war arey! fawg st @ &1 ¥ daw fow
whf qremqar @ &7 wid F wd
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T E 9T W W & g qiw
wlhNagarion® §) @ g &
AN-JIMT & wrax aff a3 § 1

MR. DEPUTY-SPEAKER : We are
not discussing about Shri Bhola Paswan
Shastri. We are discussing about the taxes
proposed by the Central Government on
ceriain postal articles.

Ntemafog: oz ¢ A &
AT /T 9T Farar 4y § | zafac g
#fr § saNt ==t @ ¥, sEE
feafs 8 gamda a.7% 71

MR. DEPUTY-SPEAKER : The
Chiel. Minister of Bihar is not imposing
these taxes. You are a senior Member of
this House, you should know.

ot uw g feg : Fawis v §
wiE § vgy A wa A4 &1, fwy
T WLATIT & AreAN § TT FATAT AAT
w1 @ar v § fr s gad) feafy war
21 gw o qg ¥ dww A 9T @
&1 & g g fs frgargar T8 99
qv qraw &1 "fawr

MR. DEPUTY-SPEAKER : You have
a right to spcak. You can say, this is
imposing a burden on the common-man,

but Mr Bhola Paswan Shastri is not the
common-man discussed here.

stow ¥ fag: & sgar sEar
§ e @R 9 i 9z Ex aar g
g, faaay ag Qo AH ¥ @ & B
N gray agy WAL § AN WG &
A8t wFX & o qod asa} £ P A
2 gwx § AT 9EF 9T I AT A
FawEx &1 AR X N I o9gy ¥
s y¥RagE G an ®
wrT gER AN aget & faq WA
oo 7Y afpg aard), & & s
fe gEat ¥ 7% S| o oI 99
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sar fr 8% g1 @, ag weantaai
$) SRR AT Frow 9@ g qrey g
fasaa & wd go aral ool S A6
wankfafrm o a3 gu & 7w
WY gyl &7 @ § ¥ A ghEr 58 W
Fa2 @ aues @ & faw @ 7z
FEAW FT i@ g1 owrar g1 afew e
B & 0 v ¢ faaE) amer @ A
AIAT FT, GHAET® TR, TOE gew
gk ofada @i &1 A 2 51 foas
e far 7, 99 ¥ wyedldTw wwy R,
wareg oo & faws fadg 5@ &1

MR DEPUTY-SPEAKER : You are
going far out of the subject under discussion
now,

PROF. P, K. DEO (Kalahandi) :
is directly concerned with
garibi hatao.

This
this slogan—

it ww ¥ fag: gwmrigai )
SEAR FY FWEL A Fez frar @ 6
WT I ATA FIT FI FIAT TORA 31

st & Ao faardt (afqar) :
AT G TG ¥ 1T 3T )

&t 7w A Fag : R @ww At =t
w€ & faardt ot & are ) & @ )

X9 q1999 &1 §]8 BT FIH [q
FIFI St ¢ 5 33 Y F7ar, Gan
FMET T X oo A fEAT w7 gen
wIcT &Y g, IEA WEAFIW 7 HA
4T ag arfgarat &t 9=t Fwdr @, w9
sranifagy 81 vl 4 argd @at #h )

75 gare sw-afafafadl # g
®T & 0% wifedy & wregq § 3sq
AT A AT @ §—ag X fpan
9 qMIA, ag v gfww —, W
fag & 2o fam s fdw waar g
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PROF. §. L. SAKSENA (Maharajganj) :
First of all, I oppose this Bill because it
has imposed a tax by ordinance. This has
never been done before in the history of
this House. Secondly, I oppose it because
it is stated that this is a tax for the refu-
gees.  Sir, the refugees are our guests. Let
us not impose a tax in their names and
make them unpopular. That is my first
point. We must meet all these charges
out of our own General Revenue.

I think this sum of Rs. 70 crores could
have been raised by savings, by austerity,
in spending of the various Ministries and
Departments and by other methods. By
this measure you have taxed the poorest of
the poor ; you have put more taxes on
essential commodities. You have said that
it is a temporary mcasure and will remain
only so long as refugees are here.
But how do the Government hope to
send the refugees back ? They first thought
that world opinion would be able to per-
suade Yahya Khan to negotiate with the
Awami League and then the refugees would
go back. This has failed. They now think
that the Mukti Bahini will win the battle
and then the refugees will go back. But I do
not think that the Mukti Bahini alone can
win the battlc and establish the raj of the
Awami League. Unless our forces go and
attach the forces of Pakistan there, we can-
not send these refugees back there. But
there our Government are hesitating, It
was high time that we fought the Pakistani
army and made Bangla Desh an  indepen-
dent country and establish a goverament
there so that the refugees could go back and
these taxes might not continue for ever, [
hope that Government will now sec that
Bangla Desh is recognised and we should
fight the battle and make Bangla Desh a
reality, so that these taxes may not
continue,

SHRI K. R. GANESH : I have heard
hon. Members who have participated in this
debate, and 1 have noted the suggestions
made by them. Since yesterday, we have
been discussing in this House the series of
steps that Government have taken in the
form of ordinances and which the Bills
that we have been discussing seck to
replace.

Out of all the speeches that have been
made and the various suggestions made by
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hon. Members, two points emerge on which
I wish to make my submissions. One is
that Government are taking recourse to
ordinances and have no faith in the parlia-
mentaty procedures and conventions and
because of the majority that they have got,
they are trying to bypass Parliament, Sir,
I submit that we are in an extraordinary
situation. Day in and day out, hon. Mem-
bers themselves have been drawing the
attention of Government to this extraordi-
nary situation. It is a continuing situation.
Onuly yesterday, this House heard the speech
of the Prime Minister from which the
country know that the military janta in
Pakistan had declared an emergency in their
country. I think it is mot the contention
of hon, Members that the compulsions of
the situation do not rcquire the taking of
certain appropriate steps.

Hon. Members have also said that since
Parliament was to mcel on the 15th
November, it was not nccessary to impose
these levies and taxes through ordinances.
As I have already explained in my state-
ment, the decision to go in for resource
mobilisation to meet the tremendous finan-
cial burden imposed on the country asa
result of the situation on th: frontiers and
the tremendous burden of the Bangla Desh
refugees was taken at a conference of the
Chief Ministers and Governors held on 12th
October. The Government felt that it was
necessary for them to take the Chiel Mumis-
ters and the Governors into confidence and
convey to them the seripusness of the
situation and to sce their asistunce in  mak-
ing the resource mobilisation a success and
then take the necessary sieps  These steps
have been taken as a result of the consensus
that was arrived at in that conference.

By means of this Bill which scchs to
replace the Tax on Postal Articles Ordi-
nance, wc have come before the House
within the shortest possible time to have
the concurrence of the House for the step
that we have taken,

SHRI P. K. DEO: That is manda-
tory.
SHRI K. R. GANESH : True.

There has becn quite a lot of criticism
about the use of ordinance. An hon.
Member opposite of the CPI and others
have welcomed ordinances in the past. It
is not just an academic discussion. They
have welcomed the ordinances on bank

v awzs \2anAa)  testal Articles Ord,

& Bill
nationalisation, general insurance nationali-
sation, the coal mines and 50 on, ordinances
through which the social policy of this
Government were given effect to. I can
very well understand the opposition of Shri
H. M. Patel and Shn P. K. Deo because
they arc opposed to all decisive steps the
Government want to take to give effect to
its socialist p» icies.
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SHRIP. K. DEO: Itis a perversity
of Parliament.

SHRI K. R. GANESH : Of course,
we have to come to Parliament. Even if
we wanted to, we cannot bypass Parliament
because wc are also answeratle to the
people. We have been clacted and put in
power here on the basis of certain values
and standards that this Government has set
itself for the last 20 years,

SHRI P, K. DEO:
dialogue with the Housc.

Then have a

SHRI K. R. GANESH : There is no
question of taking up a defensive position. I
am submitting that in a growing country Itke
this, 1n a transitional stage, when wc want
to usher in a socialist society, there will be
many occasions when Government will have
to act in a judicious manner bring forth
legislation initially through ordinancc which
will later have to be approved by Parlia-
ment.

PROF, S. L. SAKSENA :
tion by ordinance.

Not taxa-

SHRI P. K, DEO ;
of a Moghul.

Like the firmans

SHRI K. R, GANESH : Hon. mem-
bers referred to the correspondence between
the former Prime Minister, Shri Jawaharlal
Nehru, and a former Speaker. [ would
like 10 quote from that letter of July 1954
which represents the basic stand of the
Government. Panditji said ia that letter :

“We have beecn rcluctant to  issue
ordinances and it is only when we felt
compelled to do so by circumstances
that we have issued them. You will
appreciate that it is the responsibility
of the Government to decide what steps
should be taken in a particular contin-
gency. The Constitution itself has
provided *for the issue of ordinances
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where such necessity arises and that
decision has 1o be exercised by Govern-

ment,”

In the past two days, we have been trying
to convey to the House that in the present
situation when there is an urgency there is
need for this, Of course, those who do
not feel there is an urgency will not accept
this argument and 1 cannot convince them.
In this situation, we do not know what is
going to happen in the new few days and
how many more ordinances have to issue
because we are living in an extraordinary

situation.

DEPUTY-SPEAKER : When
in session, no ordinance can

MR.
Parliament is
be issued.

SHRI K, R. GANESH: I know.
Obviously that cannot be done. I am only
meeting an argument. We have issued a very
limited number of ordinances and we have
also listed the reasons for doing so.

PROF. S. L. SAKSENA : 13.

SHRI K. R. GANESH : Also Parlia-
ment will have to approve these ordinances
and they will be the ultimate judge as to
whether the use of these ordinances has
been right or wrong. I took the time of
the House to quote the letter of the Former
Prime Minister only to indicate the view
of Government on the issuz of ordinances.
We contemplate it only in an emergency
situation.

There is another point which I would
like to make. Hon. Members have sub-
mitted that since Parliamcnt was to meet
on the [5th November, what was the urgency
issuing the ordinance in October. In so
far as the taxes on postal articles are con-
cerned, certain administrative arrangements
had to be made before these taxes could
come into effect. About 200 crores of
stamps had to be got ready and distri-
buted to the various post offices. Adminis-
trative measures were to be taken to sece
that all the requirements for introducing
this levy were put in. That was why it was
necessary.

1 would also submit that for everyday,
in respect ¢of the wvarious levies which are
coming before Parliament, if I am not
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mistaken, about Rs., 12 lakhs would have
been lost.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 1 thought that headache should
also be shared by the Opposition. They
are also elected representatives in the

House. You cannot, through that argu.
ment justify disregarding this House
(Interruption)

SHRI K. R. GANESH : There wasan
urgent situation, an extraordinary situa.

tion, and in view of the extraordinary
situation,—tremendous financial  burdens
imposed on the country—it became

absolutely imperative for the Government
to bring this measure, The Government
would have failed in its duty if they had
not taken these necessary steps to raise
resources so that the consequential problems
that are arising as a result of the hug
deficit could be, to an extent, met.

Hon. Members have also made their
views known about the wvarious administra-
tive steps that the Government should have
taken, For instance, they have suggested
that there should be certain austerity, that
taxes should be realised, that smuggling
should be curtailed and that black money
should be stopped. All these steps have
been taken. These steps are being taken
Let me submit to hon. Members that asa
result of the less budget—the deficit that was
there to the extent of Rs. 200 crores that
was put in the supplementary budget some
of these measures have already beea taken
and are under way. For instance, thereis
the five per cent reduction in non-Plan
expenditure ; even the Plan expendi-
ture consideration is going on for secing
if the total Plan outiay could be cur-
tailed without affecting the direction of
the Plan. We have informed the House
time and again that as far as the arrears of
taxes are concerned, Rs. 60 crores to Rs. 70
crores are to be collected, and wvarious other
economy measures as have been mentioned
in both Houses from time to time have
been taken. These steps have already been
taken. This burden is there, because it is
a continuing burden; day in and day out,
this burden goes on increasing. Therefore,
it was necessary for both the. Centre and
the States to raise as many resources as
possible so that it may have a viable
impact on the total economy of the counlry.
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Thereby, the consequential problem of
inflation and all the various other divisive
trends in our economy could be remedied.

One hon. Member referred to the
Jammu and Kashmir State not being in-
cluded. It is a well-known fact and we

have discussed it in this House a number
of times—that due to article 370, it is
pecessary to take the concurrence of the
State and the Home Ministry has already
writlen to the State Government.

The other point which hon. Members
have tried to make is that this tax affects
the common man and it throws a burden
on him,

I have indicated in my speech introduc-
ing the Bill that an attempt has been made
by exempting the post-cards and registered
newspapers to see that at least a larger part
of the common man is excluded from the
purview of taxation. It will always be a
point of difference between the hon.
Members on that side and us what is the
actual concept of the common man  which
they are referring to. It is the intention
of the Government, whenever taxation
measures are introduced as has been done
in the present case, to exclude the most
vuluerable sections of the society which
could not bear any burden. There are
sections, I do not deny, who come within
the purvew of the levy and who, if the
Government could avoid it, could have been
given those concessions. But in an extra-
ordinary situation like this, we have to
utilise every ounce of the resources we can
mobilise to meet the situation, It was not
therefore possible to exclude more sections
of society from the purview of the Bill
With these words, I commend this Bill.

MR,
question is :

“This House disapproves of the Tax
on Postal Articles Ordinance, 1971

DEPUTY-SPEAKER : The

Division No. 6]

Aga, Shri Syed Ahmed
Ahmed, Shri F. A.

Ansari, Shri Ziaur Rahman
Awdhesh Chandra Singh, Shri
Bahuguna, Shri H. N.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Basappa, Shri K.

Besra, Shri S. C.

AYES

& Bill

(Ordinance No. 18 of 1971) promulgated
by the President on the 22nd October,
1971.”

The Resolution was negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill to provide for the
levy of a tax on certain postal articles,
be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 2 stand part of the

Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 to 6 were added to the Bill.

MR. DEPUTY-SPEAKER :
an amendment to clause 1—

There is

Shri S. N. Misra is not moving that
amendment. So, 1 shall put clause 1 to
the vote of the House. The question is :

“That
Bill.”

Clause 1 stand part of the

The motion was adopted.

Clause 1 was added to the Bill.

The Enacting Formula and the Title
were added to the Bill,

SHRI K. R. GANESH : Sir, I move :
“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :
“That the Bill be passed.”

The Lok Sabha divided.

[15.53

Bhargava, Shri Basheshwar Nath
Bhatia, Shri Durgadas

Bisht, Shri Narendra Singh
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chaturvedi, Shri Rohan Lal
Chhotey Lal, Shri =
Choudhary, Shri B. E.
Choudhury, Shri Moinul Haque
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Darbara Singh, Shri

Das, Shri Anandi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K,
Dhamankar, Shri

Dixit, Shri Jagdish Chandra
Dube, Shri J, P.

Dumada, Shri L. K.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C D.
Godara, Shri Mani Ram
Goswami, Shri Dinesh Chander
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh

Hari Kishore Singh, Shti
Jadeja, Shri D. P.
Jamilurrahman, Shri Md
Jeyalakshmu, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kadecr, Shii S. A.

Kailas, Dr.

Kapur, hri Sat Pal

Kaul, Shrimati Sheila
Kedar Nath Singh, Shn
Kinder Lal, Shri

Kisku, Shri A, K.

Kushok Bakula, Shri
Mandal, Shri Jagdish Narain
Maurya, Shri B. P,

Mishra, Shri Bibhuti
Mishra, Shri G. S,

Mishra, Shri Jagannath
Misra, Shri S, N.

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pandey, Shri Kiishna Chandra

Bade, Shri R. V.

Bosu, Shri Jyotirmoy
Chandrappan, Shri C. K.
Chaudhary, Shri Ishwar
Chittibabu, Shri C,

Chowhan, Shri Bharat Singh
Deo, Shri P, K.

Goswami, Shrimati Bibha Ghosh
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only a few years ago and now to add insult

MR. DEPUTY-SPEAKER : The result*
of the division is :

Ayes: 99 ; Noes: 22.
The motion was aeopted,

15.56 hrs.

STATUTORY RESOLUTION RE : INLAND
AIR TRAVEL TAX ORDINANCE, 1971
AND INLAND AIR TRAVFL
TAX BILL

SHRI P. K. DEO (Kalahandi) : I beg
to move :

“This House dicapproves of the In-
land Air Travel Tax Ordinance, 1971
(Ordinance No. 19 of 1971) promulgat-
ed by the President on the 30th Octo-
ber, 1971."

[Surt K. N. Tiwary én the Chair)

With the advanccment of scicnce and
technology, distance has been shriaking and
air travel is no longer a luxury, It isa
pubilc utility service, Therc has been a
trend throughout the world to reduce the
air tariff.  If you lack at the air flight rates
of the different airlines, you will sce that
they have been slashed down to a great
extent. The whole purpose is to make it
more useful, so that this amenity may be
more casily available 10 the people at
large,

We are not satisfied with the present
functioning of the Indian Airlines. It can-
not cater to the neceds of the passengers
who would like to go about inside the coun-
try. Many Imporiant towns have been
left. We want a closer link of the various
outlying areas by the extersion of the 1A
Services, At the same time, we expect
it should not pinch the pocket of the poor
man or of the middle-class. It should not
be an item of luxury only to a privileged
few. So. there is a very strong case to
reduce the air tariff in this couniry. On the
other hand, we find that this wility service,
instead of being made availablc more easily
to the travelling public, is becoming more
difficult. The air rates have been revised

1o injury, under the pretext of refugees, an-
other 5 per cent levy has been put through
this ordinance.

There have been many spceches here on
the promulgation of ordinances during the
inter-session period, Heavens would not
have fallen if the Government had waited
for Parliament 1o mect and then brought
forward these measures, There is no justi-
fication absolutely for this par iamentary
perversity resorted to by Government in the
shape of ordinances. Though it is a
privilege of the Government, it should be
scarcely used. This extraordinary power is
not to be used as and when Government
desires. As pointed out by the Supreme
Court & few months ago, the Government
is not the Grand Moghul that it has in-
herited the powers of the so-called para-
mountcy and it can behave as the Grand
Moghuls used to behave.

Of course, we have got sympathy for
the refugees. But when we talk of refugees,
I am reminded of the guilty men who have
been sitting in the treasury benches who
were responsible for the viviscction of the
Motherland. This refugee probiem is a
creation of their own. From the very
beginning, [ have been associated with the
constitutional development in the country.
The entire panorama of the holocaust and
transfer of popluation is just in front
of my eyes. 1 cannot forget thosc ghastly
days when in broad day light people used
to be murdered. A geographical absurdity
has been created out of the hunger for
power. They wanted to usurp power at
any cost, even at the cost of dividing this
country. Pakistan, with its two wings at a
distance of nearly 1100 miles, is a geographi-
cal absurdity. It cannot function and it
cannot preserve its integrity. 1t must dis-
integrate one day.

Now the military rcgime, a minority
clique, is trying to suppress the aspirations
of the Bengali majoiity, trying to crush
their culture, trying to put up their own
puppet government, When they failed in
their attempt, they ftried to crush it with
all their might. It could have been fore-
secn even in 1947 that these things would
happen. There is nothing new about it,

“*The following Members also recorded their votes :
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NOES : Shrimati M. Godfrey and Teja Singh Swatantra.



